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be absorbed in some other posts in 
the Central Excise Department.

N a t io n a l  C o u n c il  o f  C h il d  E d u c a t io n

*977. Shri Wodeyar: Will the Minis­
ter of Education be pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the sug­
gestion for the formation of a Natio­
nal Council of Child Education made 
in the Presidential address to the All 
India Child Education Conference at 
Indore;

(b) whether Government have any 
proposal to set up such a Council;

(c) if so, by what time the Council 
is likely to be set up; and

(d) what will be its main functions?

The Parliamentary Secretary to the 
Minister of Edacation (Dr. B1 M. 
Das): (a) No.

(b) No.
(c) and (d). Do not arise. I 

may add that there exists a National 
Committee on Early Childhood Edu­
cation, which is a sub-committee of 
the Central Advisory Board of Edu­
cation.

Shri S. N. Das: May I know why 
the Central Government are so un­
kind to children that they are taking 
steps for so many other things, but 
not for children?

Dr. M. M. Das: It is wrong to
presume that the Central Government 
are not taking any steps. In fact, a 
scheme has been formulated, and 
under that scheme, the Central Gov­
ernment have granted to six State 
Governments a sum of Rs. l»35,302t 
during the current year.

H in d i  P ro fx sso r

*979. Ch. Eaghabir Slngli: WiU the 
Minister of Edncatton be pleased to
state:

(c) how he was selected?
The Parliamentary Secretary to the 

Minister ot Edacation (Dr. M. M. 
Das): (a) Yes. Sir.

(b) Professor Ram Singh Tomar.
(c) On the basis of the recommen­

dation of the University concerned.
Ch. Raghubir Singh: May I know

the number of applicants who applied 
for this assistance?

(a) whether it Is a tact that 
financial assistance was given to a 
Hindi Professor in Italy;

(b) if 80, the 
aor; and

tiame of that profes*

[The Minister of Education 
Natural Resources and Scientillc Re­
search (Maulana Asad): There is
only one case, from Italy.]

Mr. Speaker: There is only one 
case.

T r a n s l a t io n  o f  C e n t r a l  A c ts

♦980. Shri M. S. Gumpadaswamy:
Will the Minister of Law be pleased 
to state:

(a) whether any unit to translate 
into Hindi the unrepealed Central 
Acts Is attached to the Ministry;

(b) if so, the strength of the staff;
(c) the progress made in translat­

ing the Acts; and
(d) whether there is any proposal 

to appoint a committee to scrutinise 
the legal terms of Hindi which are 
being used in this connection?

The Minister in the Ministry of 
Law (Shri Pataskar): (a) Yes.

(b) The unit consists of 1 Officer 
On Special Duty. 7 Translators, I 
Hindi Proof-reader, 1 Hindi Typist. 1 
Hindi Stenographer .and 3 Clerks.

(c) 220 Acts have so far been 
translated into Hindi

(d) Yes.
Shri M. S. Gvrnpadaswamy: May

I know how much money is spent 
for this purposef
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Shii PaUflkar: For that I would 
require notice.

irhnrt |ir ^ irsvif ^  
H  ^  ^  ^  ?

Shrl PataBkar: They are published 
and are available for sale. But of 
course, if any particular Member 
wants a copy of any particular Act, 
that may be supplied to him.

Shri Heda: May I know whether
Government have formulated the 
equivalents of legal terms from 
English into Hindi?

Shrl Pataokar: Yes. So far as the
Acts translated are concerned, they 
have tried their best to put in the 
proper translation of these words. 
And now. it is also proposed in con­
sultation with the Education Minis­
try to appoint an expert committee 
for legal terms.

«FT irt anpis tTm 
5̂n2 ^  vnr ^  ^

^  aift WT irtwir
st «chf ^  V̂«iT f  ?

Shrl Pataskar: So far as I know
there is no special kosh prepared for 
this. But they try to get information 
from all possible sources that are 
available.

Shri Sarangadhar Das: May I know 
whether it is the policy to translate 
every legal and technical word into 
Hindi or to preserve some of the 
English words that cannot be easily 
translated?

Skri Pataakar; Wherever possible 
and feasible they are being tranilat- 
ed.

O p iu m

*9S1. Dr. Satyawadl: Will the Min. 
istctr of Ftnaaoe be plaastd to state:

(a> wheth^t arty chemical analysis 
has been undertaken l^ardifig the

yieldinlf value of the opium cultivated 
in different parts of the country so 
fAr as morphine bi-sulphide and bi­
hydro-chloride are concerned.

(b) if so, the results thereof;
(c) whether it is also a fact that 

the hill opium is richer than other 
opium GO far as the quantity of mor­
phine etc., is concerned; and

(d) the estimated cost of these che­
micals in the country?

The Minister of Revenue and De­
fence Expenditure (Shri A. C. Guha):
(a) and (b). Morphine is the princi­
pal alkaloid of opium. The amount 
of morphine sulphate and morphine 
hydrochloride which can be obtained 
from any sample of opium depends 
upon its morphine content. All con­
signments of opium received at the 
Government Opium Factories at 
Ghazipur and Neemuch from the 
various growing areas are subjected 
to chemical analysis and it has been 
found that the morphine content 
varies from 9 to 12 per cent.

(c) No, Sir.
(d) A statement showing the 

selling price of the alkaloids manu­
factured at the Government Factory 
is placed on the Table of the Sabha. 
[See Appendix VI, annexure No. 21.1

I would like to add that it is not 
the policy of Government to disclose 
the cost of production, because it is 
a commercial venture of Gk>vemment 
having some international competi> 
tion also.

Dr. Satyawadl: May I know the 
total production of these chemicals, 
and the effect of banning poppy culti­
vation upon this production?

Shri A. C. Guka: I have not got
the figure of the total production of 
this chemical, but I am sure the 
restriction on poppy cultivation will 
not affect our requirements of this 
chemical. We have always kept a 
watch over that.

Mr. Speaker: I think his question
is Whether this restriction has affect­
ed poppy cultivation.




